SCHEDULE I
FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF KRK G BUSINESS CONSULTANTS PRIVATE
LIMITED

L | NAME OF CORPORATE PERSON o K R K G BUSINESS CONSULTANTS
PRIVATE LIMITED

2. | DATE OF INCORPORATION OF CORPORATE PERSON 24/08/2023

3.| AUTHORITY UNDER WHICH CORPORATE Ihcorporated under the Companies Act, 2013
PERSON ISINCORPORATED /REGISTERED having authority of Registrar of Companics,
) Chandigarh '
4. | CORPORATE IDENTITY NUMBER / LIMITED U69201PB2023PTC059420
LIABILITY IDENTITY NUMBER OF CORPORATE
PERSON
i ADDRESSOFTHEREGISTEREDOFFICEANDPRINCIPAL B-31/2106, Street No. 4, Indrapuri, Tajpur Road,
OFFICE(IFANY) OF CORPORATEPERSON Samrala Road, Ludhiana, Punjab, India, 141008
6. | LIQUIDATION COMMENCEMENT DATE OF 14" October, 2026
CORPORATE PERSON
7.1 NAME, ADDRESS, EMAIL ADDRESS, Mast Ram
TELEPHONE NUMBER AND THE REGISTRATION 1" Floor, SCO-35, Sector-20C, Chandigarh
NUMBER OF THELIQUIDATOR 160020

Email Id: mrchechi.ip@gmail.com
Mobile: +91-94172 64876

1P Registration No:IBBI/IPA-002/IP -
N00211/2017-18/10664

8. | LAST DATE FOR SUBMISSION OF CLAIMS 13" November, 2026

th

Natice is hereby given that K R K G Business Consultants Private Limited has commenced voluntary liquidation on 14
October, 2026.

The stakeholders of K R K G Business Consultants Private Limited are hereby called upon to submit a proof of their claims,
on or before 13" November, 2026, to the liquidator at the address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders may submit the

proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties. P@
Mast Ram

Dated: 14/10/2026 . Liquidator
Place: Chandigarh IP Registration No: IBBI/IPA-002/IP-N0021 1/2017-18/10664
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Whilst care is taken prior to acceptance of advertising
copy, itis not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
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Wi refesence 1o the Sale MNaotice Por Sabe al
immavablel movable Properies pubtdshed n
Hwipapar The Financial Express on 10.10.2026
for Aucion dale 27102028 last date af
submisslon of EMD may be read a8 26.10.2026
upte 11.00PM instead of 26102028 upto
4. 00PM. Bestof the farms and condéions are snall

e NGS5 | | ensseatngonanavetsement
- :

Fmp}‘ﬂﬂhﬁlﬂl,fﬂﬂi‘ldnlﬂﬂ otnerwise acting on an aavertisement in any manner
| Place Luckoow whatsoever.

AindiaShelter INDIA SHELTER FINANCE CORPORATION LTD.
Home Lasng  Regd:Office:- Plot-15,6th Floor, Sec-44, Institutional Area, Gurugram, Haryana-122002 I
Whereas, The Undersigned Being The Authorised Officer Of The India Shelter Finance And Corporatlon Ltd, Under The
Securitisation And Reconstruction Of Financial Assets And Enforcement (Security) Interest Act,2002 And In Exercise Of Power
Conferred Under Section 13(2) Read With Rule 3 Of The Security Interest (Enforcement) Rules,2002,Issued A Demand Notice On
The Date Noted Against The Account As Mentioned Hereinafter, Calling Upon The Borrower And Also The Owner Of The
Property/Surety To Repay The Amount Within 60 Days From The Date Of The Said Notice. Whereas The Owner Of The Property
And The Other Having Failed To Repay The Amount, Notice Is Hereby Given To The Under Noted Borrowers And The Public In
General That The Undersigned Has Taken Possession Of The Property/les Described Herein Below In Exercise Of The Powers
Conferred On Him/Her Under Section 13(4) Of The Said Act Read With Rules 8 & 9 Of The Said Rules On The Dates Mentioned
Against Each Account. Now, The Borrower In Particular And The Public In General Is Hereby Cautioned Not To Deal With The
Property/les And Any Dealing With The Property/les Will Be Subject To The Charge Of India Shelter Finance Corporation Ltd For An
Amount Mentioned As Below And Interest Thereon, Costs, Etc.
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K R K G BUSINESS CONSULTANTS PRIVATE LIMITED

KR K G BUSINESS CONSULTANTS PRIVATE LIMITED
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Ir-::pr'ﬂIUL. uidal e Companias Aol 2043 having
| Buhority of Registrar of Companles, Chandigath
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|| Name of Corporate Parsan

2| D@ ol |u|:|::-r|,nrq=||*|r' al Corparae 'F-'nra-ﬁrh
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5 | Addrass af tha regisiered Ofice and
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Samrala Road, Ludhiara, Panjab, india, 141008

.| Liguidation commancament date of | 14th ﬂﬂn‘her, 2024
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7| Mame, addness, emall addrass, lalaphans
rrImEer G e pedistration nember af
tha Liquidalar

| Name: Mast Ram
Arddreas:1st Floor, 2C0-35, Secar-200,
Chandigarh 18020
E-Mail I mrchechiip@gmail.com
Telephane Na: +91-04172 84476
Regn. Mo IBEVIPA-OLP-RIG2 11720 T- 18110664
AFA Valldity upta: J0-05-20ET
E.| Lasd date for zabmission of claims 13th Movember, 2026
Kalica is hereby givan thal K R ¥ G Business Consullants Private Limited has commenced wolinkary
bryukdason an 145k Octaber, 2036,
The siakeholdars of B R K G Business Consultants Private Limdted are harahy callad upon bo submit g
procd of (har cdaims, on arbefana 13th Novembar, 2038, b ha ligudaler al the addrass manboned against
fam 7
The fnarcial credfiors shall subenil thair proaf of claims by eleclronic means anly. All other slakeholdars
iy submittne prood of calms in pesson, by post or by elecionic means
Submission of faise or miskeading proofs of claim shall atiract penalties,
Sl
Mast Ram
Lequidator of KR K G BUSINESS CONSGULTANTS PRIVATE LIMITED
Regn, Mo.: IBENPA-Q02/0P-NO01 20 T-189 0804

Date: 14.10.2026
| Place: Chandigarh

Registered Office; HDFC Bank Housa,

L HDFC BANK =enapali Bapat Marg, Lower Paral {West),

We understand your world | Mumbai - 400 013 and having one of its office as

Retail Porfolio Management al HDFC Bank Lid, 15t Floor, 1-Think Techno Campus
Kanjurmarg (East) Mumbai - 40004 2.

SALE INTIMATION AND NOTICE FOR SALE OF
SECURITIES PLEDGED TO HDFC BANK LTD.
The below menbioned Borrowers of HDFC Bank Lid. ({the "Bank”) are heraby notified
regarding lhe sale of securibies pledged to the Bank, for avaling credit facilties in the
nature of Loans/Overdraft Against Securifies.
Due o persistent default by the Borrowers inmaking repaymant of the oulstanding dues as
per agraad loans | faclies lerms, tha batow loan | facilfties accounts are in delinguent
siahes or classfied as NPA (Non-Performing Asset), The Bank has issued multipe nofices |
loan recall nofice io these Bormowers, incleding the final sale nofice on the bekn
mentionad dale whereby, Bank had invoked the pledge and provided 7 days' time 1o the
Borrower fo repay the entra outstanding dues in the below accounts, fasag which, Bank
wioid be at libarty o sell the pledged securities without issuing further niofice in this regard
The Bormowers have neglected and failed to make due repayments, therefore, Bank in
eercise of its nghts under the foan agreement as a pledges has decided 1o sell | dispose
off the Securities on or after 26 October 2026 for recovering the duss owed by the
Borrowers o the Bank: The Bomowers are hereby nofified to ireat this a5 a notice of zake in
compliance of section 176 of the Indian Confract Act, 1872, The Borowers are, also,
notified that, if at any time, the vatue of the pledged securnties falls further due to volatiity in
lhe stock market 1o create further deficiency in the margin reguirement then Bank shall at
ite disgration sall the pladged sacunty within one {1) calendar day, without any further nolica in
this regand, The Borrower(s) shall reman liabis fo the Bank for repayment of any remaining
outstanding amosnt, F-}'Stﬂd'uﬁtl'“{“'ﬂﬂfﬁ‘-: praceeds from sale of pledged securies.

Qutstanding | Date of |
3" Lﬂa,? A?::um Borrower's Name Amount as on|  Sale
o, umbe _ 14" Oct. 2026| Notice
1 RIOOGOMXKET11 | PUNEET S0I 7.15.525.17 | 16-10-2026
DATE : 16.10.2026 Sd-
PLACE : PUNJAB HOFC BANK LTD.
gt CAN FIN HOMES LTD
m GIN : LBS110KATS8TPLCODREST,
{_.m Fin HomsesLed 18t Flogr, SCO 02, Sector -8, Heda Market, Karnal, Haryana -
m;nf;_”,},ﬁ;,y 132001, E-mail: karnali@canfinhomes,com,

Ph No : 0184-2231555, 7625073210
POSSESSION NOTICE [Rule 8 (1)] [For Immovable Property]

The undersigned being the Authorised Officer of Can Fin Homes Lid. under the
Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interes! Act 2002 and in exercise of the powers under the said Act and Securily
Interest (Enforcement) Rules, 2002, issued a demand notice dated 04.08.2026
calling upon the bomowers Mrs. Sushma wio Balraj, Mr. Balraj 5/o Jogi Ramand
Mr. Abhishek Sfo Balraj fo repay the amount mentioned in the notice being
Rs. 15,18.703/- (Rupees Fifteen Lakh Eighteen Thousand Seven hundred
Three Only) wilh further interest at contractual rates, till date of realization within 60
days from the date of the said notice
The borrower having failed to repay the amount, nobice = hereby given to the
barrower and the public in general that the undersigned has taken possession of the
property described herein below in exercse of powers conferred under Section
13{4) of the said Act read with Rule 8 {of the Security Interest Enforcement Rules,
2002} on this the 15th day of October of the year 2026. The borrower's attention is
invited to provisions of sub-section (3) of section 13 of the Act, in respect of ime
availabde, to redeam the secured assels. The borrower in particular and the public in
ganeral is heraby cautioned not to deal with the property and any dealings with the
property will be subject to the charge of Can Fin Homes Lid for an amount of
Rs. 15,168,703/ (Rupees Fifteen Lakh Eighteen Thousand Seven hundred
Three Only) and interest iharson

Description of immovable proparty
Property ID 22606071151 House No.30, Measuring 2 Biswel//36'225'1100 sq yards
comprised in Khewat No 1696, Khatoni No. 2716, Kitte 4 Rakba 15 Bighe 3 Biswe Iis
21303 share |.a 2 Biswe Situated at Mangal Colony, Par-2{Devia Calony), Kamal,
Tehsil & Distt- kamal, Haryana-132001 Boundaries of the Propery ; East: 25f and
Plot of Other Crwnes, West: 250t & Rasta. North: 368 and Plot of Other Owner, South:
361t and Plot other owner

Date: 1510/2026 Authorized Officer

Place: Karnal Can Fin Homes Ltd

PNL

Account Name
Sr. of IP

Branch Name

Proprietor/Director/Partner/
Guarantor/Karta/Mortgagor/Legal Heirs

1. M/S FARYAAD AGRO FOODS PROCESSING UNIT [PROPERTY ID : PUNB7FQ55056475

2026/022
Abohar Main (000100)

Mrs. Sheetal Babbar W/o Naveen Babbar (Partner/Guarantor), C/o Kothi No. 66-67, SBS Colony, Sitto Road, Abohar 152116. 3. Mrs. Palvi Babbar D/o Naveen Babbar (Partner/ Guarantor), C/o Kothi No. 66-67 SBS Colony, Sitto Road, Abohar-152116. 4. Mr. Vinkal Babbar

Address- NH 15, Abohar, Shri Ganga

Name of the Borrower/Guarantor | Description Of The Charged/mortgaged | Dt.of Demand Notice, Date Of
(Owner Of The Property) & Property (All The Part & Parcel Of The Amount Due As On Possession
Loan Account Number Property Consisting Of) Date Of Demand Notice
Mr./ Mrs. Manpreet Kaur W/o Mr. Polu Ram, All Piece And Parcel Of A House|Demand Notice
, | 10.10.2026
Mr./ Mrs. Polu Ram S/o Mr. Raldu, Polu Ram Property having land measuring|12.07.2026

10 Marla being 1/12 share out of 06| Rs. 2008532.94/- (Rupees Twenty Lac
Kanal 00 Marla comprised in Eight Thousand Five Hundred Thirty
Khewat no. 6//6, Khatoni no. 23| Two and Ninety Four Paise) Due As
min. Khasra no. 29//5/1(6-0)|On 10.07.2026 Together Interest
Situated at Vill.Bhada Khera Sub-| Applicable From 12.07.2026 & Other
Tehsil Kheri Jalab Distt. Hisar|Charges & Cost Till The Date Of The

125121 BOUNDARY:- Payment.

Dairy Farm, Mr./ Mrs. Sandeep Kumar S/o Mr.
Raldu House No 137 Ward No Near Shiv Mandir
Budha Khera 115 Village Bhada Khera Panihari
Haryana-125121 HLBWSVLONS000005131829
& LABWVLLONS000005137789/AP-10289397 &
AP-10293755 ( Branch: Bhiwani-1)

Place: HISAR

For India Shelter Finance Corporation Ltd (Authorized Officer)

PUNJAB & SIND BANK

(A Govt. of India Undertaking)

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)
Whereas, the undersigned being the Authorized Officer of the Punjab & Sind Bank, under the

Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (54
of 2002) and in exercise of powers conferred under section 13(12) read with Rule 3 of the Security
Interest (Enforcement) Rules, 2002 issued demand notice to borrower on the date mentioned hereunder
calling upon the borrower to repay the amount mentioned in the demand notice within 60 days of the date
of receipt of the said notice.

The Borrower having failed to repay the amount notice is hereby given to the borrower/ guarantors/
mortgagors and the public in general that the undersigned has taken Physical Possession of the
property described here below in Exercise of the power conferred on him/ her under section 13(4) of said
ACT read with rule 8 & 9 of said rule.

The Borrower/guarantors in particular & the public in general is here by cautioned not to deal with
the said property and dealing with the property will be subject to the charge of the Punjab & Sind
Bank, Amritsar Road, Batala Branch, for an Amount mentioned here in below, besides interest and
other charges/expenses against Calling Account.

The borrower(s)/ Guarantor(s) attention is invited to provisions of Sub-Section (8) of Section
13 of the Act, inrespect of time available to redeem the secured asset(s).

Name of the

Description of Date of Date of Outstanding
Borrower(s)/Guarantor(s) Immovable Property Demand Notice | Possession Amount
Borrower(s) : 1. Sh.|All that part & Parcel of the| 03.02.2025 |14.10.2026 | Rs. 22,37,184/-

Dhian Singh S/o Sh. Pal
Singh, R/o V.P.O. Wadala
Banagar, Batala,

(Rupees Twenty Two Lakhs Thirty
Seven Thousand One Hundred
Eighty Four Only) plus further

immovable property Consisting of Khasra No.
121161212, 711, 12/112/3, 14/1, 12//8/2, 9/2,
13/12/1,14/2/2,15/2/2/2/2, 15/2/2/2/1, Situated
Gurdaspur 143505. 2.|at Village Faizpura, Malhi Market Colony,|interest and other charges

punjab national bank BRANCH OFFICE :

the name you can BANK upon !

HANUMAN CHOWK, BATHINDA

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

Whereas the Undersigned being “Authorized Officer” of Punjab National Bank, under the
Securitization, Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 in
Exercise of powers conferred under section 13(12) read with Rule 3 security interest (Enforcement) Rules,
2002 issued a demand notice on the date mentioned against the account calling upon the respective
borrower(s)/ Guarantor(s) to repay the amount as mentioned against account within 60 days from the date
of notice, date of receipt of the said notice.

The Borrower(s)/Guarantor(s) having failed to repay the amount, notice is hereby given to the
borrower(s)/Guarantor(s) and the public in general that the undersigned has taken Symbolic Possession
of the property(ies) described here below in Exercise of the powers conferred on him under section 13(4) of
said ACT read with Rule 8 &9 of the said Rules on the date mentioned against each account.

The Borrower(s)/Guarantor(s) in particular & the publicin general is hereby cautioned not to deal with
the said property(ies) and dealing with the property(ies) will be subject to the charge of the Punjab
National Bank, B/o Hanumnan Chowk (005000) Bathinda, for the amount and interest thereon.

The borrower(s)/ Guarantor(s) attention is invited to provisions of Sub-Section (8) of Section
13 of the Act, in respect of time available, to redeem the secured asset(s).

Date of Date of
Demand Notice | Possession

06.08.2026 |12.10.2026 | Rs. 7,67,983.64

Description of the Amount

Property Mortgaged

Name of the
Borrower(s)/Guarantor

Outstanding

Borrower : Gurdeeta|All that part and parcel of Residential
Singh S/o Ishar Singh,{House measuring 100 Sq. yards,[(Rupees Seven Lakhs Sixty Seven
House No. 31521, UID-{Comprising Municipal Corporation No.|Thousand Nine Hundred Eighty” Three &
MCB-Z-6-12467, Street|309, House No. 31521, UID No. MCB-|Paise Sixty Four Only) with further interest
No. 6, Paras Ram Nagar|7-6-12467 in the name of Gurdeetaland other charges w.e.f. 29.07.2026 at the

Bathinda, District Singh S/o Ishar Singh purchased by|contractual rate plus other expenses and
Bathinda, Punjab-|RTD No. 2022-23/23/1/2599 dated|charges accrued, thereafter, less
151301, 19.05.2022 and 2019-20/23/1/827|répayments, ifany.

dated 23.04.2019, Situated at Street No. 6, Krishna Street, Paras Ram Nagar, Bathinda. Bounded as under:
North: 30' Pritam Singh Cycle Wala, South: 30' Daulat Ram, East: 30’ Street 10 Feet, West: 30’ Pritam Singh.

Date : 11.10.2026 Place : Bathinda Authorized Officer

Smt. Paramjit Kaur W/o|Batala, Dera Road, Tehsil Batala, Distt.[thereon. w.e.f. 31.01.2025.

Sh. Dhian Singh, R/o Gurdaspur, Sale deed No. 4266 dated 17.03.2023 Mortgagor Smt. Paramiit Kaur
V.P.O. Wadala Banagar,|V/o Dhian Singh. Bounded: On the North: Property of Other, On the South:
Batala, Gurdas pur|Street,Onthe East: Property of Other, Onthe West: Property of Other .

143505. Guarantor : Sh. Simranjit Singh S/o Sh. Dhian Singh, R/o V.P.O. Wadala Banagar, Batala,
Gurdaspur 143505.

" Blo: Sector 17C, Chandigarh'

DATE : 15.10.2026 Place : Batala AUTHORIZED OFFICER

BRANCH OFFICE:
MODEL TOWN, LUDHIANA

PUNJAB & SIND BANK

(A GOVT. OF INDIA UNDERTAKING )

Date:13.10.2026

1. Smt. Neelima Gupta W/o Sh. Rakesh Gupta (Borrower/Mortgagor) H.No. B-32-33K, Sarabha Nagar
Ludhiana Punjab 141001

2. Mr. Akshit Gupta S/o Sh. Rakesh Kumar Gupta (Co-Borrower) H.No. B-32-33K, Sarabha Nagar Ludhiana
Punjab 141001

3. Mr. Rakesh Kumar Gupta alias Rakesh Kumar (Guarantor) S/o Sh. Avinash Chander Gupta H.No. B-32-33K,
Sarabha Nagar, Ludhiana Punjab 141001

Dear Sir/Madam,

Reg.: Notice for redemption in terms of the right vested with you under Section 13(8) of Securitisation
and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (“SARFAESI
ACT”) read with proviso to rule 8(6) of the Security Interest (Enforcement) Rules, 2002 in A/C of Smt
Neelima Gupta and Mr.Akshit Gupta Loan account n0.02931200067539

As you are aware that the Authorised Officer of the bank has issued a demand notice under section 13(2) of the
SARFAESIACT on 26.10.2023 as a measure for enforcement of security interest in the secured asset offered by
you as security in the subjectloan account.

Subsequently, the Authorised Officer while taking further measures under section 13(4) of the Act, took Physical
possession of the secured asset being

Immovable Property msg. 256 Sq Yds situated at Plot No. 313, Hadbast No.156, Wakia Village Threekey,
Near Hotel Keys, Sua Road, Ludhiana vide Title Deed No.2020-21/101/1/14407 DT 17.03.2021 BOUNDED AS
North: Road admeasuring 40'-06” South: Plot No. 315 admeasuring 40'-06”, East: Neighbour admeasuring
57'-00”, West: House Plot No. 312 admeasuring 57'-00” comprised in Khasra No. 411-412-413-415-417-410-
420-422-418-419-421-414-416 Khata No. 520/564-521-565 — 522/566 — 523/567 — 524/568 — 525/569 — 526/570
— 527/571 — 529/573 530/574 Page 784,787,791,796,803,808,814,820,827,834 Jambandi 2012-13 Hadbast
No. 156 Abadi Central Town Tehsil & Distt. Ludhiana on 24.09.2025

As you have failed to discharge your liabilities of the bank, therefore, the undersigned as authorized officer, in exercise of
its power under section 13(4) of the Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 has decided to sell the properties secured assets as described below through E-Auction for realization
of debts due to the Bank from above mentioned Borrower & Guarantors.

Your attention is invited to the Section 13(8) of Securitisation and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 read with proviso to rule 8(6) of the Security Interest (Enforcement) Rules, 2002, in respect of
the time available (i.e. 30 days), to redeem the secured assets. Kindly note that your right under section 13(8) will cease
from the date of publication of notice for public auction or inviting quotations or tender from public or private treaty for
transfer by way of lease, assignment or sale of the secured asset.

Details of Sale Notice for Sale of Inmovable Property are as under:-

E-Auction Sale Notice for sale of immovable assets under the Securitization and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8(6) of the Security Interest
(Enforcement) Rules, 2002.

E Auction Date &Time: 20.11.2026 at 11:00 AM to 2:00 PM
Date of Inspection: 18.11.2026 between 1:00 PM to 4:00 P.M
Last Date of BID Submission: 19.11.2026 up to 4.00 PM

Name of Borrower |Borrower: 1. Smt. Neelima Gupta W/o Sh. Rakesh Gupta 2. Mr. Akshit Gupta S/o Sh.
& Guarantors |Rakesh Kumar Gupta, Guarantors: 1.Mr. Rakesh Kumar Gupta alias Rakesh Kumar

26.10.2023 for Rs.1,51,95,289.44 (Rupees One Crore Fifty One Lakhs Ninety Five
Thousand Two Hundred Eighty Nine & paisa Forty Four only) inclusive of interest upto
30.09.2023 along with applicable future interest w.e.f 01.10.2023 + 02% p.a. Penal
Interest with monthly rests.

Demand Notice
date & Amount
Account Details

Total O/s as on |Rs. 2,07,44,517.96 DR

30.09.2026

DETAILS OF PROPERTIES MRP (in Rs.)

Immovable Property msg. 256 Sq Yds situated at Plot No. 313, Hadbast No.156, Wakia|Rs. 1,51,15,000/-

Village Threekey, Near Hotel Keys, Sua Road, Ludhiana vide Title Deed No0.2020-21/101/1/14407 DT
17.03.2021 BOUNDED AS North: Road admeasuring 40'-06” South: Plot No. 315 admeasuring 40'-06”, East:
Neighbour admeasuring 57'-00”, West: House Plot No. 312 admeasuring 57'-00” comprised in Khasra No. 411-
412-413-415-417-410-420-422-418-419-421-414-416 Khata No. 520/564-521-565 — 522/566 — 523/567 —
524/568 — 525/569 — 526/570 — 527/571 — 529/573 530/574 Page 784,787,791,796,803,808,814,820,827,834
Jambandi 2012-13 Hadbast No. 156 Abadi Central Town Tehsil & Dlstt. Ludhiana

AUTHORIZED OFFICER

... the name you can BANK upon! Abohar Road, Fazilka 152123

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular to the Borrower (s) and Guarantor (s) that the below described immovable property mortgaged/charged to the Secured Creditor, the constructive/physical/ symbolic possession of which has been taken by the Authorised Officer of the
Bank/ Secured Creditor, will be sold on “As is where is”, “As is what is”, and “Whatever there is” on the date as mentioned in the table herein below, for recovery of its dues due to the Bank/ Secured Creditor from the respective borrower (s) and guarantor (s). The reserve price and the earnest money
deposit willbe as mentioned in the table below against the respective properties.

Description of Propertylies

pUﬂ]Ob nOtlonOL bo nk ARMB Fazilka, Opp. Setia Motors,

All Parts and Parcels of the Residential House measuring 14 Marla being 14/814 share comprised in khasra No. 1584 (40-14) entered at
Khewat No. 973, Khatoni No. 1333 as per jamabandi year 2015-16, Situated at UID No. Z6 02126 Gurdial Nagar, Abohar-2 Tehsil-Abohar
Nagar Highway, Village Kallar Khera,|& Distt.-Ferozepur-152116, Owned by Smt. Sheetal Devi W/o Sh. Naveen Babbar Vide Sale Deed No. 5562 dated 04.12.2008 .Bounded
Tehsil Abohar, Distt. Fazilka -152116. 2.|by: East: Sunita Rani, West: Gurinder, North: Street, South: Ramesh Rani.

Head Office: LOKMANGAL,1501,SHIVAJINAGAR,PUNE-411005
ZONAL OFFICE : SCO 120-122, SECTOR 17 C, CHANDIGARH,
TELEPHONE : 0172-2713010, 2548889,

E-mail : cmrecovery_chd@bankofmaharashtra.bank.in

POSSESSION NOTICE FOR IMMOVABLE PROPERTY
Whereas, the undersigned being the Authorized Officer of the Bank of Maharashtra, under the Securitization

and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002, and in exercise of the
powers conferred under Sub-Section (12) of Section 13 read with Rule 8 of the Security Interest (Enforcement)
Rule, 2002, issued a Demand Notice calling upon the Borrower(s) / Guarantor(s) to repay within 60 days from
the date of receipt of the said Notice.

The Borrower(s) having failed to repay the amount, Notice is hereby given to the Borrower(s) and the public in
general that the undersigned has taken SYMBOLIC POSSESSION of the property/ies described herein below
in exercise of powers conferred on him/her under Section 13(4) of the said Act read with Rule 8 of the said rules
on the respective days as mentioned before the borrowers.

The Borrower(s) in particular and the public in general is hereby cautioned not to deal with the property/ies and any
dealings with the property/ies will be subject to the charge of Bank of Maharashtra, for an amount herein below
mentioned.

Borrower's attention is invited to provisions of Sub-Section (8) of Section 13 of the Actin respect of time
available, to redeem the secured assets.

B Bl Bank of Maharashtra

i L
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Date of
Symbolic

Name of the Branch

Amount due plus
interest & other
Possession expenses
Borrower: M/s Lente|Mortgage charge on lease| 10.08.2026 | 14.10.2026 Rs. 2,36,67,563/-
Waters Private Limited|Hold Property plot No. 88, measuring|(Rupees Two Crore Thirty Six Lakh Sixty
through its Director’s|500 Sq. meters in HPSIDC Industrial|{Seven Thousand Five Hundred Sixty Three
Mr. Neeraj Gupta S/o|Estate Davni, Baddi Distt. Solan,|Only) plus interest (presently @10.00%
Rakesh Pal Gupta & Mrs.|Himachal Pradesh as per Lease Deed p.a.) expenses and other charges thereon
Nipur Gupta W/o Neeraj|Dated 26/06/2024 original sale deed|w.e.f.10.08.2026.

Gupta, Address: VPO —[No. 17647 dated 15.02.2012 in name of M/s Lente Waters Private Limited. Bounded
Plot No. 88, HPSIDC|as under : North: Plot No. 89, South: Plot No. 87, East: Plot No. 99, West: Road.
Industrial Area, Estate [CERSAIASSETID'200080640506].

Davni, Tehsil Baddi, Distt. Solan-173205. Guarantor/s: 1. Mr. Neeraj Gupta S/o Rakesh Pal Gupta,
Address: House No-1522, Sector-15, Panchkula, Pin-134113. 2. Mrs. Nipur Gupta W/o Neeraj Gupta,
Address: House No.1522, Sector-15, Panchkula, Pin-134113.

Description of Immovable
Property

Borrower/Guarantor

Authorised Officer

Date: 15.10.2026 Place: Chandigarh

Public Notice For E-Auction Cum Sale

Sale of Immovable property mortgaged to IIFL Home Finance Limited (IIFL HFL) Corporate Office at Plot No.98, Udyog Vihar, Phase-IV, Gurgaon-
122015. (Haryana) and Branch Office at:- Sco 32, 2nd Floor, Pal Plaza, B Block, Ranjeet Avenue, Amritsar, Punjab- 143006 under the

Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (hereinafter "Act"). Whereas the Authorized Officer
("AQ") of IIFL-HFL had taken the possession of the following property/ies pursuant to the notice issued U/S 13(2) of the Act in the following loan
accounts/prospect nos. with a right to sell the same on "AS IS WHERE IS BASIS, AS IS WHAT IS BASIS AND WITHOUT RECOURSE BASIS" for real-
ization of lIFL-HFL's dues, The Sale will be done by the undersigned through e-auction platform provided at the website: www.iiflonehome.com

Borrower(s) / Demand Notice Description of the Inmovable Date of Physical Reserve Price
Co-Borrower(s) / Date and Amount property/ Secured Asset Possession

Guarantor(s ing:

u (s) 11/0812021 All that part and .parcel of the property bearmgc 29/12/2025 Rs.1006000/- (Rupees

e, William Masih | RS- 1057129.00 (Rupees Ten Property measuring total area of 111.1 sq. yards Ten Lakh Six Thousand

r. William Wasih | | akh Fifty Seven Thousand | comprised in Khasra No. 33/23/2 Min, Vakia| Total Outstanding As Only)

Mrs. Suman |~ One Hundred and Twenty | Rakba Kot Khalsa Sub Urban, Abadi Prem| _ On Date 09/10/2026

(Prospect No- Nine Only) Rs. 1428595.9/- (Rupees

Nagar, Tehsil Distt. Amritsar, 143001, Punjab,
India Area Admeasuring (in sq. ft.): Land Area,
Built Up Area Property Area: 900.00, 800.00

Earnest Money
Deposit (EMD)
Rs.100600/- (Rupees
One Lakh Six Hundred
Only)

925420, 847695)

Fourteen Lakh Twenty
Eight Thousand Five
Hundred Ninety Five and
Ninety Paise Only)

Bid Increase Amount
Rs.25000/- (Rupees Twenty
Five Thousand Only)

Date of Inspection of property EMD Last Date Date/ Time of E-Auction
30/10/2026 1100 hrs -1400 hrs. 02/11/2026 till 5 pm. 04/11/2026 1100 hrs-1300 hrs.

Mode of Payment :- EMD payments are to be made vide online mode only. To make payments you have tovisit https://www.iiflonehome.com
and pay through link available for the property/ Secured Asset only. Note: Payment link for each property/ Secured Asset is different. Ensure
you are using link of the property/ Secured Asset you intend to buy vide public auction.

For Balance Payment - Login https://www.iiflonehome.com >My Bid >Pay Balance Amount.

TERMS AND CONDITIONS:-

1. For participating in e-auction, Intending bidders required to register their details with the Service Provider https://www. iiflonehome.com well in
advance and has to create the login account, login ID and password. Intending bidders have to submit / send their "Tender FORM" along with the
payment details towards EMD, copy of the KYC and PAN card at the above mentioned Branch Office.

2. The bidders shall improve their offer in multiple of amount mentioned under the column "Bid Increase Amount". In case bid is placed in the last 5
minutes of the closing time of the auction, the closing time will automatically get extended for 5 minutes.

3. The successful bidder should deposit 25% of the bid amount (after adjusting EMD) within 24 hours of the acceptance of bid price by the AO and
the balance 75% of the bid amount within 15 days from the date of confirmation of sale by the secured creditor. All deposit and payment shall be
in the prescribed mode of payment.

4. The purchaser has to bear the cess, applicable stamp duty, fees, and any other statutory dues or other dues like municipal tax, electricity charges,
land and all other incidental costs, charges including all taxes and rates outgoings relating to the property.

5. The purchaser has to pay TDS application to the transaction/payment of sale amount and submit the TDS certificate with IIFL HFL.

6. Bidders are advised to go through the website https: //www.iiflonehome.com and https://www.iifl.com/home-loans/properties-for-auction for detailed
terms and conditions of auction sale & auction application form before submitting their Bids for taking part in the e-auction sale proceedings.

7. For details, help procedure and online training on e-auction prospective bidders may contact the service provider E mail ID:-
care@iiflonehome.com, Support Helpline Numbers:@1800 2672 499.

8. For any query related to Property details, Inspection of Property and Online bid etc. call lIFL HFL toll free no. 1800 2672 499 from 09:30
hrs to 18:00 hrs between Monday to Friday or write to email:- care@iiflonehome.com

9. Notice is hereby given to above said borrowers to collect the household articles, which were lying in the secured asset at the time of taking physi-
cal possession within 7 days, otherwise IIFL-HFL shall not be responsible for any loss of property under the circumstances.

10.Further the notice is hereby given to the Borrower/s, that in case they fail to collect the above said articles same shall be sold in accordance with Law.

11.In case of default in payment at any stage by the successful bidder / auction purchaser within the above stipulated time, the sale will be cancelled
and the amount already paid will be forfeited (including EMD) and the property will be again put to sale.

12.A0 reserves the rights to postpone/cancel or vary the terms and condition of tender/auction without assigning any reason thereof. In case of any
dispute in tender/Auction, the decision of AO of IIFL-HFL will be final.

15 DAYS SALE NOTICE UNDER THE RULE 9 SUB RULE (1) OF SARFAESI ACT, 2002
The Borrower are hereby notified to pay the sum as mentioned above along with upto dated interest and ancillary expenses before the date of
Tender/Auction, failing which the property will be auctioned/sold and balance dues if any will be recovered with interest and cost.

Place:- Chandigarh, Date: 16-10-2026 Sd/- Authorised Officer, IIFL Home Finance Limited.

E-AUCTION
SALE NOTICE

E-AUCTION SALE OF SECURED PROPERTIES
03.11.2026 FROM 11:00 AM TO 04:00 PM

Date of Notice uls 13(2)

Reserve Price Sale Notice
sued date
Earnest Money Deposit .

Demand Amount i
m : u Type of Time gf
Possession Date u/s 13(4) Bid Increase Amount Possession E-Auction
14.03.2023 Rs. 69,00,000/- 13.10.2026 | 03-11.2026
Rs. 7,41,24,342.57 from11:00
as on 28.02.2023 + Further intt. & expenses Rs. 6,90,000/- Symbolic AM to
15.06.2023 Rs. 50,000/- Possession | 04:00 PM

S/o Mr. Naveen Babbar, C/o Kothi No. 66-67, SBS Colony, Sitto Road, Abohar-152116.

2 1. M/s RAJ PAL AGRO INDIAPVT. LTD. |PROPERTYID:PUNBUQB27265845 03.05.2025 Rs. 1.55.00.000/- 13.10.2026 |03.11.2026
. (Borrower/Mortgagor), Bholuwala Road,|Allthatpartand parcel of commercial Factory Land & Building admeasuring 9 Kanal 5 Marla comprised as under:- Rs. 1.03.73.248.91 as on 0 N from11:00
2026/023 Near Railway Crossing, Faridkot-151203. 2.| (A) Property measuring 4 Kanal 13 Marla being ¥ share out of total land measuring 9 Kanal 5 Marla bearing Khewat no. 144 % 1 Further i Rs. 15.50.000/- Phvsical :
Y g, : ; 30.04.2025 + Further intt. & expenses S. 19,90, ysica AM t
Sh. Rajesh Monga S/o Sh. Mahesh Chand, | KhatoniNo. 317, (New Khewat No. 163, Khatoni No. 332), Khasra No. 1253/3 (9-5). Possession 2
FARIDKOT (016800) R/o House No. C-4 Main Road, Street No. 5 |(B) Property measuring 4 Kanal 12 Marla 92/462 share out of total land measuring 23 Kanal 02 Marla bearing Khewat No. 606, 17.11.2025 Rs. 1,00,000/- 04:00 PM

New Cantt. Road, Faridkot-151203. 3. Sh. Mohit Monga S/o Sh. Raj Pal,
R/o House No. C-63, Main Road , New Cantt. Road, Faridkot-151203.

Khatoni No. 1322,1323,1324 (New Khewat No. 715, Khatoni No. 1406 to 1408), Khasra No. 10610/1254 (5-17), 10607/1251 (15-2), 10609/1254 (1-4), 10660/1251 (0-18), 10608/1254 (0-1) HB No. 75 as per jamabandi for the year
2019-20, Situated at Bholuwala Road, Village Faridkot Il (Agwardh Dod), Tehsil & Distt. Faridkot, Punjab - 151203, Owned by M/s Raj Pal Agro India Pvt. Ltd. Vide RTD No. 3754 Dated 12.12.2003. Bounded as under: - East: Sh. Omy§
Parkash, West: Sh. Ashwani Kumar Baghala, North: Road, South: P/o Sh. Om Parkash Nirania.

The sale shall be subject to the Terms & Conditions prescribed in the Security Interest (Enforcement) Rules 2002 and to the following further conditions:

1. The properties are being sold on “AS IS WHERE IS BASIS” and “AS IS WHAT IS BASIS” and “WHATEVER THERE IS BASIS”.

2. The particulars of Secured Assets specified in the Schedule hereinabove have been stated to the best of the information of the Authorised Officer, but the Authorised Officer shall not be answerable for any error, misstatement or omission in this proclamation.

3. The Sale will be done by the undersigned through e-auction platform provided at the Website refer https://baanknet.com 03.11.2026 from 11:00 AM TO 04:00 PM.

4. The First Bidding Should Start at Amount Higher than Reserve Price.

5. All statutory dues/attendant charges/other dues including registration charges, stamp duty, GST, taxes etc. shall have to be borne by the purchaser.

6. Where the sale price of the property is Rs. 50.00 Lacs and above the Auction purchaser has to remit TDS to Income Tax Department as per sec. 194 |A of income Tax Act. the sale certificate will be issued only receipt of form No. 26QB and Challan for having remitted the TDS Certificate of
TDS on form 16B is to be submitted to the bank subsequently.

7. Any encumbrances over the property/ies mentioned in property description or not known to the Bank/ Secured Creditor.

8. The Authorised Officer reserves the right to accept any or reject all bids, if not found acceptable or to postpone/cancel/adjourn/discontinue or vary the terms of the auction at any time without assigning any reason whatsoever and his decision in this regard shall be final.

9. For detailed term and conditions of the sale, please refer support.baanknet@psballiance.com +91 8291220220 & www.pnbindia.bank.in or contact our Officer, Fazilka email at : cs8225@pnb.bank.in.

Date : 13.10.2026 Place : Fazilka
STATUTORY 15 DAYS SALE NOTICE UNDER RULE 8(6) OF THE SARFAESI ACT, 2002

Authorised Officer, Punjab National Bank
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